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NEW BOMBAY BENCH

IN THE GENTRAL ADMINISTRATIVE TRIBUNAL @

* % &

1« T.A. Ne.241/86 /
(W.p, 1553/85)

Shri A.G. Boedhani

Shri G.5. walia

/S . '
Uniory of India and
Rly. Recruitment Beard /

Shri P.M.A. Nair

2. T.A. Ne.287/86
(W.P. 1590/86)

Shri Sarfaraz Baig
shri G.S. walia

Vs
Unien of India and
Rly. Recruitment Beard
Shri P.M.A. Nair

3. 0.A. Ne.208/86

Shri Jehangeer Khan & QOthers

shri D.V. Gangal |
Vs.

Unien of India and

Central Railway

Shri P.M.A. Nair

~ 4.. O QAO m ‘56“87

Smt. Jayashree A. Chitrs
sShri G.s. walia

A S o
Unio\{x of India and
Central Railway

'Shri P.M.A. NALC

Date ovf decision “f’ 2-- “17‘ .

.« .Applicant
«..Counsel fer the Applicant

++ .Respendent
«+Counsel fer the Respondent.

+« sApplicant
«.sCounsel for the Applicant

..+Respendent
+. Counsel for the Respendent

Pl

+.sApplicants
++.Counsel fer the Applicants

...ReSpondent
sesCounsel fer the Respendent

oo oApplicant
«..Counsel for the Applicant

.. .Respendent
«+«.Counsel for the Respendent
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5. 0.A. Ne 69/87

Kunari Beena Vasudevan

shri G.D. Samant

Vs.
Unien of India and

'Rly. Recruitment Beard

Shri P.M.,A. Nair

6.0.A, 177/87

Kunari Lata Nathan
Shfi S.Natarajan

s
Unionvof India and
Rly. Recruitment Board
shri P.M.A. Nair .

7. 0.A. Ne.273/87

Kumari Leela Kannan

shri G.D, Samant .

Unionvgf India and
Rly. Recruitment Beoard

Shri P.M.A. Nair

8. Q.A. No.424/87

Kunari Arung Cheures ia

shri D.J. Gangal
Vs.

Unien of India and

Rly. Recruitment Bcard
shri pP.M,A. Nair |

9. 0.A. Ne.516/87
shri shaikh S. Ahmed
shri G.D. Samant

Unien f India and

Rly. Recruitrent Beard

Shri p NeA. Nair

. .Appl icant
...Counsel fer the Applicant

«+ Respendent

«esApplicant

.. Counsel fer the Applicant

...Bespendent

.. Counsel feor thé Respendent

#
o .Applicant
«..Counsel fer the Applicant

..«Respendent -
«s Lounsel fer the Respendent

«esApplicant A
s sCounsel for the Applicanj';\\

~ e+« <Respendent

.« sCounsel for the Respendent

+. «Applicant
+.sCounsel for the Applicant

«+ ReSpondent

+s sCounsel for the Respendent
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10. 0,A, Ne.517/87

shri V.B. Chaudhary
shri G.D. Samant

Unien'8f India and
Rly. Recruitment Board

Shri P.M.A. Nail‘

11. Q.A. Ne.573/87
shri S.M.A. Samed
shri G.D. Samant

Unionv:f India and
Rly. Recruitment Board

Shri P.M.A. Nair

12, O.A, Ne.700/87
Miss Mercy K.V. & Anether
Shri G.D, Samamt

Vs,

Unien of India and
Central Railway.

Shri p,M.A. Nair

13. Q.A, Ne..717/87
Shri V.K. Khare & Others
Shri D.V. Gangal
Unien of India and
Central Railway -

Shri P,.M.A. Nair

14. 0.A. Ne .718/87

. Shri Y,N. Pandey -

shri D,v. Gangal

Vs.

Unien ¢f Indi
Cent rai Ra? w:yand

Shrl P.M-A. Naif

@

...Counsel fer the Applicant

«ssApplicant

«. sRespendent
...Counsel fer the Respendent

++ Applicant .
+..Counsel for the Applicant

. «sRespendent
«+.Counsel for thé Respendent

«s+Applicants -~
+..Ceunsel fer the Appliéants

«+ sRespendent

.. Counsel fer the Respendent

..+Applicants
..«Counsel fer the Applicants

+.+.Respendent
«+JCounsel for the Respendent

-~ es sApplicant
++sCounsel fer the applicant

.. «Respendent

«. «Counsel fer the Respendent
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15. 0.A. No.731/87

shri M.S. Qureshi

shri D.V. Gangal
Unionvosf' India and
Central Railway
Shri p.M.A. Nair

16. Q.aA. Ne .8C1/87

Shri Anand Kishcrilal & ors.

- Shri T,v, Gangal
' Unionvgf India and
Central Railway
Shri p,M.A. Nair

- 17. Q.A, Ne.121/88

Shri M.S. zZha

-~ shri D.V. Gangal
Vs. '

sitnlziia, e

shri p.M.A. Nair

. 18, O.A., Ne .701/88

Shri M.J. Rawadka
shri G,D. Samant

Vse
Unien ef India and
Rly. Recruitment Board
Shri p.M.A. Nair

l7. 0.A, No .276/89

shri Zaheer Hussain & Ors.
'Shri D.V. Gangal
Vs .
Unien ef India and .
Rly. Recruitment Board

Shri p.M.A. Nair

«..Applicant

+-sCounsel fer the Applicant

-« -Respendent

s+.Counsel for the Respendent

.. +Applicants

+..Counsel fer the Applican*ts

««sRespendent

e

+oCounsel for the Res;onéent

«+.Applicant

>

-+.Counsel for the Applicant

«+.Respendent

. Applicant

~eesCounsel for the Respendent

Be

-««Counsel for the Applicant

o« JRe Spom m

++sApplicants

'...Counsel fer the Respendent

«+Coungel feor the Applicants

+. .Respende nt

+..Counsel fer

&‘

\

the Respendent
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20. 0.A. Ne.451/89

Ms. Neelam J.Jaysinghani

Shri G-Ko Masand
VS. Ny
Rfyh rh: gr& ?gxfieantfnad eard

Shri P.M.A. Nair

210 A 56 ’90
Smt. M;M. Malpekar
shri G.D. Samant

Vs e
Hede el 3328 0ura

shri P.M.A. Nair

22. 0.A. 23090

Kumari Anuradha Saxena
shri D.V. Gangal

Vs. '
Uoit.yf lndis,

Shri P.M.A. Nair

CORAM

.. .Counsel fer the Applicant

 ee.Applicant

.+ Respendent
...Counsel fer the Respendent

 ...Applicant

«+..Counsel for the Applicant

-« -Respendent
++-.Counsel fer the Respendent

«..Applicant
+..Counsel fer the Applicant

 «.Respendent

...gounsel fer the Respendent .

HON'BLE MR. M,Y. BRIOLKAR, ADMINISTRATI/E MEMBER

HON'BLE iR. J.P. SHARMA, JUDICIAL MENBER

l. wWhether Reperters of lecal papers may be allewed

to see the Judgement?

2. Te be referred te the Reperter or net?
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1
DATE OF ‘DECISION f(»{fl'(ﬁ
A

JUDGEMENT
DELIVERED B . J.P. SHARMA NY| MEMBER

The applicant(s)/petitioner(s) in this
application under section 19 of the Administrative
Tribunals Act, 1985 assaily their non-appointment by the
respondent No.l Union of India on the basis of examiﬁation
conducted‘by Railway Recruitment Board, Respondent No.2
for being appointed to various posts in the Western
Railwayx/Central Railway under their General Manager
Respondent No.3. The relief claimed by the applicants
almost in all the cases is the same that the applicant(s)/
petitioner(s),be ordered to be appointed by the Respondents
to the post of ASM or any of the other posts for which -~

’

he/she has given option in thelrrappllcatlon forms .
or ™

submitted to Respondent No2, i. eq_Tlcket Collector (IC)

Clerks etc. E

2, - The grief facts of the case are that the
Respondent No.2 publlshed an advertisement in local

Newspaper at Bombay and Rallway Gazette (i.2. September, 1980)
under Employment Notice No.2/80-81 and thereby invited
applications for category N0.25; whiﬁh inclnded the - .
following category of posts for Central.and Western Railﬁays{

a) Probationary Assistant Station Master,
b) Guard,

c¢) Commercial Clerks,

d) Telegraph Signallers,

e) Ticket Collectors,

f) Train Clerks, and

g) Office Clerks.

W

Fhe applicants appeared in the written test on or about

2lst June, 1981 and answered almost all the gquestions qulte
well and the call letter has been annexed to the applicat;on
" (marked as Ex.'8' °r'B')_ After the applicant(s) was/were
deciared successful they were called for an interview

(call letter Ex.f3°r 3or C) for which they wppeared on 16.2.198C

Some of the applicants as the case may be were called also
7
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to appear before a psychological test board for the
categofy of A.S.M. #s Fhe said test was held only
for A.S.M., Signallers and Guards and not for other posts.

It is also stated that oniy those candidates who obtained

relatively higher marks are called for x psychological
test, The respondentx No.2 have displayed a notice -

dt. 25.10.,1983 on their noticé board intﬁﬁating ihat the
candidates should not make 1nqdiries with regard to the

results as there were some administrative reasons for which

the full results were not belng declared and the copy of
the said order has been enclosed (Ex. D ). It 'was
learnt later on that some investigations with regard to
selection conducted by the Railway Recruitment Board was
in progress and on completion of the same the appointment
order may be issﬁed, but that was not done though the
applicant(s)/Petitioner(s) were in no way involved in
malpractices, if any. It has been further stated by

the applicant(s)/petitioner(s} that a bsychqlogical test
for the categdries of ASM, éuards etc. is only taken for
those who have passed both tin written, as well as
interview and those who fail in the spsychological test
are to be accommodated in other categories (Railway
Board's letter No.E{NG)III-76/RCI-16 dt. 10.11,1976,

and No.E(NG)III 79 RSC/63 dt. 23.11,1979), When the
applicant(s)lpetitioner(s) didvnotlget any appointment

they moved the High Court/Tribunal for the reliefs quoted

above.
3. Since in all these above named 22 cases same
and similar facts have been alleged and the respondents

are almost the same excepting R-3 wherein some

L ...8...



